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MONl!Y•LENDING SYSTEM IN TRIPURA 
554. Shri Dasaratha Deb: Will the 

Minister of St.Mea be pleased to state: 
(a) whether it is a fact that peasants 

in Tripura have to borrow money at 
high rates of interest from professional 
money-lenders; and 

(b) if so, what measures Go�eru­
ment propose to take for bringing down 
the rate of interest! 

The Mlaister of Rome Affairs 1111d 
States (Dr. KatJu): (a) and (b). The 
existing legislation in Tripura does not 
permit money-lenders to demand total 
interest exceeding the principal. As 
however there is scope for creditors 
taking fresh deeds showing interest and 
principal as principal, the extension to 
Tripura of Part A State legislation on 
the subject is being examined. 

I...AWRBNCB SCHOOLS AT LoVEDALI! AND 
SANAWAR 

555. Shri N. M. Lbapm: Will the 
Minister of &tu.eatloa be pleaseil to 
state: 

(a) the Agency for auditing the 
accounts of the Lawrence Schools at 
Lovedale and Sanawar before and after 
the management of the Schools was 
handed over to the Boards of Adminis­
tration; 

Cb) whether the- audit reports are 
published: 

(c) wnether any of the powers of 
administration have been delegated to 
the Headmasters of the Schools: and 

( d) if so. what are they? 

The M1DJster of &tucation aud 
Natural Resources and SclenWlc Re­
search (Maalana Asad): (a) to (d). A 
statement is laid on the Table of the 
House. [See Appendix V, annexure 
No. 52.J 

I...AWlll!NCI! SCHOOi.SAT LoVEDALI! AND 
SANAWAR 

556. Shri N. M. Lblpa: Will the 
Minister of Educ:ation be pleased to 
state: 

(a) whether th-:_ Lawrence Schcola 
at Lovedale and- Sanawar have any 
t:ndowed property ; 

(b) if so, its nature and extent; 
(c) the terms of the endowment; 
(d) the nature of concessions allow-

ed to 'entitled children' in the Schools; 
and 

(e) the number of entitled children 
at Lovedale and Sanawar? 

The Minister of Education uc1 
Natural Resourees and SclenWlc Re­
search (Maa:aaa Asad). (a) to (e). A 
statement is laid on the Table of the 
House. [See Appendix V, annexure 
No. 53.J 

GR!INTS-IN·AID POR SCKEDULBD CASTes 
AND Ta!BBS 

55'1. Sbri Bbeekba Bbai: 
Minister of Home Allain 
to state: 

Wi.ll the 
be pleased 

(a) whether separate accounts aie 
miiintained by State Governments of 
grant&-in-aid. received under Artic·,e 
275 of the Constitution; 

(b) whether accounts of all the 
Central &rants-in-aid are maintained 
by States separately or otherwise: 
and 

(c) whether the accounts are audit· 
ed by State or Central Audit Officers? 

Tbe Deputy MiDis1er of n-e Affairs 
(Shri Datar): (a) and (b). Govern­
ment have no definite information in 
the matter. 

Cc) By the Accountant General of 
the State concerned, who ls under the 
administrative control of the Comptrol­
ler and Auditor General 

GBNERAL EL£CTIONS 

558. Pandit Tbakar Das Bbarpva: 
Will the Minister of Law be pleased 
to state: 

(a) the number of candidates nomi­
nated at the last seneral elections in 
the entire Union: 

(i) for the House of the People; 

(ii) for the Council of States: 

(iii) for the State Assemblies; and 
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(iv) for Stale Councils (separate­
ly); 

(b) the number of duly nominated 
candidates for these Houses separate!:,; 
and 

(c) the number of candid11tes who 
withdrew their candidature? 

The Minister of Law ud Jllillorib' 
Affairs (Sllri Biawas): (a) to (c). The 
information is given below: 

(1) House of 
the People 

(2) Council 
States 

of 

(3) State Legis-
lative A$-
semblies . 

(4) State Legi&-
lative Coun-
cils 

(a) 
No.of 
candi ­
dates 
nomi­
nated 

2834 

345 

23281 

1041 

(b) 
No..of 
duly 

oomi­
uated 
candi­
dates 

1874 

282 

15366 

810 

G!NERAL ELEcrlONS 

• 
(c) 

No.of 
caodi­

datea 
wbo 

withdrew 
their 

candi­
dature 

827 

S7 

6510 

196 

559. Pandit 'ftall:ar Olla Bbaqa.a: 
Will the Minister of Law be pleased to 
state: 

(a) the number of candidates whose 
nominations weire rejected on any 
grounds whatsoever in the · lat 
General Elections; 

(b) the number of candidates whose 
nominations were rejected on techni­
cal grounds; 

(c) the number of candidates whose 
nominations were rejected as they 
were not qualified; and 

(d) the number of candidates whose 
nominations were rejected as they 
were disqualified stating separatelY: 

(i) the number of disQualifled for 
disloyalty to the State, or 

(ii) under various clauses of Sec­
tion 7 of the Representation of 
the People Act, 1951, (i.epa­
rately)? 

Tile MJalster ol Law &114 lliaOrliy 
Affairs (Sllri Biswu): (a) The informa­
tion is given below: 

l. House of the People 133. 
2. Council of States 6. 

�- State Lecillative Assemblies 
1405. 

4. State Legis!ative Councils 35. 

(b) to ( d). The information ls not 
available. 

ELEcnON Pl!TITIONS 

561. l'luldit Tlaakar Das Bharpn: 
Will the Minister of Law be pleased to 
state: 

(a) liow many of the election peti­
tions filed in respect of the last general 
elections have been suceessful; 

(b) in bow many of them objections 
to wrong nominations have ·been taken; 
and 

(c) bow many out· of these have 
been successful on the basis of wrong 
rejections or acceptance of nomina­
tions? 

Tile Millister of Law and MiaOrity 
Affairs (Shri Biswa.s): (a) 124. 

(b) 193 out of 314 petitions referred 
to the Trib!!nals. 

(c) 86 .  

EXPENDITURE ON ELEcr,oN PlmTIONS 

561. PaDdit Thalrar Das Bhsqava: 
Will the Minister of Law be pleased 
to state what was the cost involved in 
deciding election petitions based on 
the objection of wrong rejections or 
acceptance of nominations? 

TIie Mln1s1er or Law aac1 MIDority 
Affairs (Slll'I Biswas): Information is 
not available as no account is main­
tained on the basis of each petition. 

B?E-BLECTIONS 

5'2. Puldtt ·1.'11-.r ·Das Bllarpva: 
Will the Minister of Law be pleased 
to state how many bye-elections to 
Parliament and State Legislatures 




